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Late AU Hussain was serving as Trades Man/s 

in Heavy Water Plant at Talcher(issa). He died 

prematurely on 24.01 .02 leaving behind his wid ow, 

four sons and one daughter in distress ccrdition; 

fcr which his widow reprasend to the authxities 

on 16.04.02 seeking an employment, on ccnpasSionate 

ground, in favour of their son, She again represented 

to the author ities on 04.07.04. The said prayer for  

pridirg an emoloyment tO There $O, on crtpas3ionate 

ground, having been rejected by the authorities 

( 	under Anriexure4 dated 13.07.04, the widow 

represented to the authorities/Respondents i 
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11. .04 for a reconsideration. No heed h,inçj been 

paid to her grievances, the Applicant (Khedij a Bibi, 

the widow of Late Ali Hussain) has filed the 

present ()iginal Application under Section 19 of 

the Administrative Tribunals Act. A copy of this 

O.A. has already been served on Mr. TJ.B.Mohapatra, 

Iii • Sr • Standing Counsel for the Union of India1  

on 02.01.06. 

Heard Mr. S.PattnaJJ, Ld. Couneel appearing 

for the Applicant and Mr • U .B.Mohapatra, l4L, 3r. 

Standing Counsel for the Union of India and perused 

the materials placed on record. The rejection 

order under Annexure-4 dated 1.3.07.0 4 is a Canmu-

nication from Assistant Personnel Officer of 

eavy Water. Plant at Taicher addressed to the 

Applicant. The text of the said letter dated 

13.07.04 is extracted here in be low: 

Sub:- Employrrient on ccnpassionate appoint-
nent- Reg. 

It has been informed by As4stant 
Personnel Officer, Heavy Water Board that 
Ccxnpetent Authority in HWB (Central Office) 
has not approved your case for cnpassionatE 

Since the rejection order is a cryptic one 

and bereft of any reason, the sa:ne is hereby 

quashed. The Respondent Authorities are hereby 

directed to reconsider the case of the Applicant 

(to provide an empLoyment to her son on c'passionatE 

ground) and pass a reasoned order within a period 

of 45 days from the date of receipt of a copy of 

this order. 

With the above observation and direction, 

this O.A. stands disposed of,at admission stage. 
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Send copies of this order to the Respondents 
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along with copies of the Original App].icatLxi1 

and free copies of this order be also harx1ed- 

over to the W. Ccxinsels appearing for both 

the parties. A free copy of this order be 

also sent to the Applicant in the dress 

given in the (Xiginal Application. 
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